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ct. no. 551 FMA 1344 of 2017

Union of India
Vs.
Halima Khatun & Ors.

Mr. Avinash Kankani,
Mr. Suman Majumder
... for the Union of India.

The Union of India/appellant is represented through
learned advocate Mr. Suman Majumder led by
Mr.Avanash Kankari who is learned advocate on record in
this matter on behalf of the appellant.

Mr. Majumder, learned advocate submits with
written instruction from the railway authority that the
competent authority of the railway has decided to
withdraw the instant appeal, which covered by the Hon’ble
Supreme Court judgment passed in Rina Devi.

Heard the learned advocate and perused the written
instruction issued by the competent authority of railway
through G Mail.

Considering the submission and considering the
written instruction, the instant appeal and the same be
dismissed as withdrawn. Interim order passed by this
Court is hereby also vacated.

Let the written instruction be taken on record.

Accordingly, FMA 1344 of 2017 is disposed of.



All parties shall act on the server copy of this order

duly downloaded from the official website of this Court.

( Subhendu Samanta, J.)
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